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8. However, considering the situation of both the sides, they are

directed to produce the documents as enlisted in the PeUUon and in

the Reply before this Bench on the next date of hearing.

9. Since the reply has been directed to be placed on record and

admitted for consideration, therefore, the Petitioner is granted liberty

to file the Rejoinder, if any, on or before 15.03 .20t7.

10. The Application is finally disposed of on the terms supra; hence

directed to consign to records. The main Petition is now listed for

hearing on 23.03.2017 as consented by both the sides.

M.K. SHRAWAT
Dated : L7h Februa ry, 20L7 MEMBER (JUDICIAL)
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